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[Bihar Ordinance No. 05, 2020]
The Bihar Right to Public Grievance Redressal (Amendment) Ordinance, 2020
AN
ORDINANCE

further to amend sub section (a) of section 2 of the Bihar Right to Public Grievance
Redressal Act, 2015 (Bihar Act, 19 of 2015).

Whereas, the Legislature of the State Bihar is not in Session;

And, Whereas, the Governor of Bihar is satisfied that circumstances exist which render it
necessary for him to take immediate action to amend sub section (a) of section 2 of the Bihar Right
to Public Grievance Redressal Act, 2015 (Bihar Act, 19 of 2015) in the manner herein after
appearing;

Now, Therefore, in exercise of the powers conferred by clause (I) of the Article 213 of the
Constitution of India, the Governor of Bihar is pleased to promulgate the following ordinance:-
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1. Short title, extend and commencement:
1. This Ordinance may be called the Bihar Right to Public Grievance Redressal
(Amendment) Ordinance, 2020.
2. It shall extend to the whole of the State of Bihar.
3. It shall come into force with immediate effect.
2. In sub section (a) of Section-2 of the Bihar Right to Public Grievance Redressal Act, 2015,
following proviso shall be added:-
"Provided the matter related with Ration Card notified under the Bihar Right to
Public Services Act, 2011 shall be deemed as complaint under this Act."

Patna Phagu Chauhan,
Dated 2nd July 2020 Governor of Bihar.
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